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TREGISTERED
V. " CENTRAL ADMINISTRATIVE TRIBUNAL
- BANGALORE BENCH
LR R KR B
Commercial Complex (BDA)
Indiranagar
Bangalore - 560 038
- Dated :7;0 SFD1988
APPLICATION NO, - 1115 / 88(F)
W.P. NO. | , /
Applicant(s) ' Respondent(s)
Shri A.M. Shankaravelu : v/e  The M/e Finance, New Delhi & snother

Tb

1. Shri A,M. Shankaravelu
‘ No. 20, Hutchine Road .
I1 Cress, St. Thomas Town
S8angalers ~ 560 084

2. Shri V.A. Mohanrangam
Advecate
| Ne. 24, 9th PMain, 4th Bleck .
| Jayanegar
| Bengalers - S60 011

Subject ¢ SENDING COPIES OF URDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/QWWW
passed by this Tribunal in the above said application(s) on ~27-9-88
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The cepies ef the application may be collocted from the Registry ef this Offics.
lec wed ﬁL
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In the Central Administrative
Tribunal Bangalore Bench,
; - Bangalore

ORDER SHEET
1115

Application No . wwwrimrwrsvciee e 0f 198 g(F)

Applicant . Respondent
A.m, Shankaravelu V/e Mm/s Finance, Nsw Delhi & another
Advocate for Applicant v Advocate for Respondent

V.A. Mehanerangam | | -

Date Office Notes Orders of Tribunal

— —
Ksp/LHAR 78.9,88
Qo

In this application made u/8 19J
the applicant has challenged letter
and @rdar No. 14887(Annexure B) ?
of the COK(P), Allahabad (CDA). )
On an examination of the 1
application, the Registrar has
opined that this Bench hes ne
jurisdiction to entertain thie
application., We have perused the
objections raised by the Registrar
and heard Sri VH Mohanarangam,
learned counsel for the applicant.
In para 6(1) of his epplic~tion,
the epplicant has stated that he
retired from service on 11,1977
as Accounts 0°ficer from CDA(SC),
Puna, On thies averment itself,
which cannot nou be rescinded,
this application cannot be K
presented befors this Bench.
-Even otheruice, the authority
that has sanctioned the original
pension and has modified the same
on 14.8.1987 viz. cm, is UUtBidB !
the territorial jurisdiction-
of this 3ench, On the foregoing .
it is clear that the ohjecticns
raised by the Registrar are
correct, UWe,therefore, uphold
this objecticn.
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%%;UT} REGISTRAR (JD In the light of our abovs
GENTRAL ADMINISTRATIVE TRIBUNA discussion, we uphold the office

- objections and dlre B
BANGALORE Bapplication be retﬁgneguror

w-pgpresantation before t ,é
appropriate Bengh, o /1
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‘encl $ Application ib

. Registered A/D

Re? s A.No, 1115/a8(F) - o 1S wov e,
To |

Shri AN, S‘haﬂkarawlé, ,

No.20, Hutchins Road,

11 Cross, St. Thomas Toun,

Bangalore~560 084,
55.‘1'. - » ' ' S

Subjset:u Raturn of application. no.111s/bs (r) for the
praeentation before ths appropriate Hsnch,

Se00d
Your application dated 4.,8,88 and its enclosures are horsby
raturned in four sets for the prosentation befors the approprits Bench
, ) ) ' \ .
as per the Order of this Tribunal dated 27,9.88,

Pleass acknowledge rémipt.

Yours fafthfully,

four astes and < _
andorsemnt dated 1S Nov 88,
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